e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH \D
AT HYDERABAD |

ORIGINAL APPLICATION NO, 928/97

DATE__OF __ORDER__: 28-07-1997.,

RBetween gt

Chikkam Muni Kumar

»++ Applicant
And

1. Union of India rep. by oecretary,
M/oc Defence, New Delhi.

2. Flag Cfficer Commanding in chief,
Fastern Naval Command, H{Q Visakhapatnam-14.

3. Base Vitualling Officer, B.V.Yard,
Visakhapatnam=9.

+++ Respondents

Counsel for the Applicant : Shri P.B.Vijaya Kumar

Counsel for the Respondents Shri V.Rajeshwar Rao, Addl.CGSC

CCRAM:

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A) Qg

P
(Order per Hon'ble Shri H.,Rajendra Prasad, Member (A) ).
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(Order per Hon'ble Shri H.Rajendra Prasad, Member (A) ).

Heard Shri Patro for Shri P.B.Vijay Kumar on behalf of the
applicant and Shri V,Rajeshwar Rao for the Respondents. 'From the
Annexure A~JI, it is noticed that the applicant has worked fer
212 day be£ween September, 1992 and March, 1995

oF doly.
to be based sclely on this periods

His claim seems
It is noted that the engagement

Fal

of the applicant was also intermitent and was not continuous.

2. It is submitted by Shri Patro that the prayer in this CA is

confined to‘only re-engagement of the applicant and not at present

for regularisation or payment of higher rates of wages.

. the
3. In the light of very slender basis to support the claim only

direction that can be given to respondents is that, should there by
any need for casual labourers to be engaged any time in future,

the services of the applicant may be utilized on Daily Wages in

preference to,

(a) Fresh faces from the open market;

(b)Any Casual Labourers who is junior to him viz., who may

have been engaged on casual basis from a date latar than

the applicant after September, 1992 It would also Le

necessary to clarify that no existing casual albo%igehould
be retrenched or dis-engaged merely to accommodate re-

quest of the present applicant.

4, Other claims contained in the OA are not presced.

5. Thus the OA is disposed of at the admission stage itself. No
costs. \

—
I
Dated: 28th July, 1997,

avl{/ﬂ Dictated in Open Court.
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‘To

_ -32
0.2.928/97.

1. The Secretary, Union of India,
Ministry of Defence, New Delhi.

2. The Flag Officer, Commanding-in-Chief,
Eastern Naval Command, HQ, Visakhapatnam-14.

3. The Base Vitualling Officer, B.V.Yard,
Visakhapatham=9. : o T

4, Ohe copyutoM;.P.B.Vijayakumar;.Advoéate, CAE.Hyd.
5, One copy to Mr,VsRajeshwar Rao,'Addl.ccsc.‘CAT,Hyd.
6. One copy to HHRP .M. (A) CAT.Hyd. o

7. One copy to D.R;(A) CAT-Hyd.

8. OneISPpre COpY «
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TYPEL BY CHECKED .BY .-
COMEARED BY LPPROVEL. BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYCERABAL

THE HON'BLE MR.H.RASENDRa PRASALsM(4)

*

) | g
Dated: 28 - 7 ~12997 '

ORDER/JUDGMENT

M,A./R.A./C.A.NO.

- ) in _
C.4.No, %9‘ 8 IC‘ '
T.4A.No., y Flw.p; }

Adnitted and Interim directions
Issued

’

Allowed
Disposed of with difections

: h)
Dismissed.

Dismissed ag Withdrawn
Dismissed for default,

Ordered/Re jected.
No order as to costs,

C{‘.(‘*-” On

SwEePaTel
-5 AR 1997
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